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REGIST.i«TIUN No, ... of 198,
ELLANT .
TﬁfﬁWT e
VERSUS
DEFENDANT. |
~ RESPUNDtNT -
P Brief Order, Mentioning Reference How complied

S oLl

~ler
ang Jat

i

{\,\‘ 24/4/89 |

I e

if necessary

with anddate
of compliance

|

v

Hon' Mr. DS. Misra, A.M.
Hon' Mr.D.K.Agrawal,J.M.

Shri /.. learned couns€l for the
applicant requests for further time to file

rejoinder.

Kumar,

to him to file rejoinder, butyhe has not

availed of those opportunities. Hcwever, a

last opportunity is given to him tc file rejoin

if any, within a month., List this case for
final hearing on 28-6-1988,

i@ ) .
7 -oM‘ .

(sns)

A.M,

Hon' Mr. Justice K, Nath, V.C.
Hon' Mre. X.J. Raman, A.M.

./’\\
~~'28/6/89 On behalf of Shri Avadhesh Kumar, learned
coursel for the gpplicant, it is stated
that He is out of station. On a request
on his behalf, the case is adjourned for
hearing on 4/8/89.
[ W
AM. ~ V.C.
(sns) _ C
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CENTRAL ADMINISTRATIVE TRIBUNAL,LUCKNOW BENGH, LT KNGH

T .A No,1539 of 11987, C %
Ammad Hussain seeeeeseesesesss...Applicant,
Versus

Union of India & others ...@.....Respondents.

Hon'ble Mr.Justice UL .Srivé__stava ve.
Hon'ble Mr,K,Obayva,A .M.

{By Hon'ble Mr Justice U.C.Srlvastava Ve.)
y

This is -a transferred appllcation under
section 29 of the Administragive Tribunals Act.
2. The applicant fiied a writ petition before
the High Court praying that aﬁmandamus be issued

directing the respondents no.i to 3 to post him

immediately as W.L.I{I) at méﬂri Division, Kheri

with all benefit and orders ﬁor recovery from

respondent no.4 be also made regarding gpecial pay of
+40/= per month paid to him iilegally.
3. The applicant was working as Time Scale Cler!

Grade III, lekhimpur and out oﬁ;two posts of Wireless
Licence Inspectors{#.L.I) in Kheri Fctal Division, Shri

H.N.Shukla was officiating and according to the applican*
although he was unqualified caﬁdidate and on the other
. |

post, qualified candidate was oﬁficiating. The first
[
post was vacated by one Riyazuddin Ansari after comp let-

-ing his tenure of four years anﬁ Shri H.N.Shukla was

ordered to officiate as unqualified candidate on that
vacated post. More than four yeaﬁs have passed, Shri

Shukla must have vacated the posgand somebody else

must have been appointed at his pﬁace. Accordlng to

the applicant, it is because of t%e result of mélaflde

of Shri J.N.Srivastava- responden% no.3 , Superintendent
~of Post Offices,, Kheri that he has not been appointed

to the post of W .L.,I and that is Jhy the disciplinary

V
proceedings onded in censure entryﬁand he was not

i
bl



DATED : NOVENBER 17,1992,

2w i <f§%2%c

promoted. !

4. The respondents in their reply have pointed

out that ofcourse the applicaﬁt‘was involved in the

|

~ loss/fraud case but later on af?er enquiry, the
' |

punishment of censure was given, But the Reviewing
Authority issued a show cause n&tice as to why the
punishment may hot be enhanced And the applicant is
still not clear-as to whether t?e punishment has beén

anhanced or not. As Shri H.N.Shuykla has not already
|

'vacated the post, obviously, the applicant cannot

claim any relief against aiéﬂes%id Shukla. From the
counter affidavit, it appears tﬁat the appointment

was made by Shri Tufail Ahmad and not by Shri J.N.
Srivastava. Accordingly, the allegatlons/%;ginst him
also go down. In case the applléant is o herwise
eligible, the applicant's case qay also be considered
for promotion to the post of 'v’L"Ir but in case the -
ultimate punlshment is more than censure, thé "applicant
will not be entitled to the sald post . Accordlngly,

the applicatlon stands disposed Qf. No order as to

costs). * | /
ho | [£
MEMB J&WM | | VICE CHATRMAN.

{ug) |
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In the Hon'bvle i h Court of Judicature
Lucknoiw Bench,Lucknor,

B,
.V \,77
"rit Petition :-;o.\/\%j

( Lakhimpur sheri )

at Allahabed,

of 1984,

“-elver! dopies foy C.rrn ‘et ete,

DL -
iC W0 myhved on_ b e e s e s s

5ading Usnmes
BTt AHaha das
Rench, Farh..

khmad Husain, axed about 49 years, s/o
%/' ~.anna, Postal assistant, p

«CeSankaba
Levi, Lakhimpur-gheri,
T Petitioner
/
:” 5 ” Versus |
" 1. Union of India, | |
\ ‘I’? R <. The Post ,iaster General, U.p,
T Carecle, Lucinow,
3. Sri J.l,Srivestava, the Superintendent,
of Post Offioes,.(neri vivision, sheri,
4, Sri Har Marain Shuklg, 8/0 not lkmomm,
, officiabing ‘ireless Licence Inspector-I,
Q,-’ L et s "/L;:é;

Kheri,

~=---Opposite parties,
it Petition wnder srticle 226
of the Constitution of India,



The hurble petition of the abovenamed petitioner

be,,8 to submit as under;-

1. Tnat the petitioner entersd into Post L
Telegrapns Deptt., w.e.f. 1,10,1960 as Time Scale
Clerk Grade-~I11 and is working in the same

capacity till date. Low, his desiznation is

Dostal Assistant and is posted at Sankata Davi

P.0, Lakbimpur »n neri Postel Division in the scale
of 5,260-4£0,

2, That there are tvo posis of .ircless Licence
Inspectors ('.L.I.) in Xnheri Postel Diviasion.

On the post of ..L.I.(I), Sari a,li, Shusla (opp-
party no,4) is officiatin, althoush he is an
unqualified candidate and on the post of .L.1.(I1),
Sori 3.,3.3ingh i8 workin., a8 qualifisd candidste.
The first

st of .L.I. was vecated oy ore
Shri divefEldin ansari after corpleting his
tenure of years and Shri .,l.cnukla was
ordered to Wificiate on that vecated post of
LL.I. (1) and he is still officiatin. as
unguslified candidate, rnc petitioner being g
gualified candidate is nob cein, appointed as

'J’o Lo I ¢

2. [hat the post of ",L.I., 38 filled up by
gelection for vuica o deparumental examinabion
18 neld from lame Scale Clerks of tnz davision,

The post of ..L.I. 18 an alloranceabls post for a



—

, ’}'Zi"

fne officiating ..Le.l. Shr. ner seram <hukla
ond other candadates rorc feiled end could nov
corpete the examinetion, rais roeult eS8 also
circuleted oy the Supdb., of Post @ffices vide
his letter debed 4,14, 05 as araexe’ end a copy
of vn.ch —as alSo eadorsed to tae pstitaoner,

3B neme Tabh roll nurber ajeeers gb Sloio. &

of the said sheet,

6. Jhet the Supdt. of Post Cffices, xneri,

fra J.H,&ravastave (Cpp-perty no. o) is biased

and prejudiced vitn the petitioner merely on

nis unio. oolisations and legitimate ectivaties,

he Supdbt, Sari J,un.SraveSiava neB also g keen
interest in Sari her .ere.n $augla, officiating
woLelo (1) Kheri end we does nob rant to terminate
his officiating arrangement, rhe Sugerintendent
tneri heas posted fary dar larein Sruagla es LI,
illejzally asainst the provisio:s and coaditions

for the said post, Sr: Snuxla aad vorked as rfreasure
Kheri for me year just bsfore joining on the post
of ..L.I. vaen the sasd post of I'reasure is gllowance-
able w:th 5,40/~ es special puy. [nas officiating
38 ille_ al end g.ainst rules , orcover he Tes even
nob permissible to eppiar il tal examinabion

of " .L.I. 2also. .ith the vie: to _et nim officisted
continuously, he n:d also LE€r: inated qualified
LY. (II) Shri 5.3.Sinsh who havin, been ey raeved

of the termination filed a vrit petition and



O

-Dem 3

pbbeined stay, rhereafter thc ssid Superintendent
hes denied wo appoint tho petationer as L., (1)
sheri to save his pet person r: i,..3hukla on the
sround of pendency of tne dieciplirpary proceedings
gcainst the petitioner. Sari ner larain Shuxla

ie still officiatiny ille.ally buin,, ungquelified
nd e prozoted candidate to vhe post of L.S8.G.
(Lover ielection Grade) in tine next hisner scale
of 5,440-64) and a8 such he i1& no rore required to
officistc the post of ..L.I.

7. lag tee woos of  GL.1. 2% ool for Lbe cadre

of arsorl astiola o8 of 3 touls 3, 260-48) and

rte
m

not for those vho have osgen precoted and
apcrovod in the next hisher scale of 03, 445-640,

rre said Sari Heil Znuxla officieting " .L.I. (1)
Xheri nes no~ ceen promoted ir the next hisher scale
of 75,4zb-640, therefore ne is not fil and entitled
for officiabing of ..L.1. =ven 18 is conbtinuing

es L. a8 o result of olirdly favour and

ebuse of suthority oy *the Supsrintendent Sari J.K.
Srivastave (Opp-party no,8); actually his
officiebin, srranserieni should nzve irmediately
been terminated v.e.f. 30.1l.cd wizen he has

entered in the cadre of “S,4db-540, shri -, Shukle
elong —ith other postel assifbants nad besn promoted
end soproved in the next hijher scals of %5,425-640
ve€of. %0.11.1903 vy the P...5. (Cpo-party no.z)
vide nis letter dated «7.<.cd: circulated by the

Svperintendent, Kneri, vice his Wo.3/dle/sice bound



*‘.
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oromotion dated & o,ed. » true copy of the . .emo
Y0,3/3A/ ke bound prowotion orted o,d, 1984

‘s filed herevith o8 jonexire 0.4, Srid,....chukla
has been provoted in the puxt hipner srade

he is nov entitled for officisbtin,, on the post

of ..L.I. in the aveilab.lity of & qualified
candicdate becanse the seid poch is only for tire
scele cadre and not for %tno-¢ vho have been
oromoted in the next rl.ser _rade of is,44D-640Q,
fhe petitioner is still worgin_ in the tire

scale cadre and na® not uzér gpproved and :
proroted in the next aiuver ecele by the
Tepertmentel 2rer otion Cordttee (D,2.C.) as
acpears from Lke list of approvic candidates

es8 gnngxed,

8. That the petitioner suovlc have been appointed
on decliration of toc rosult es per requarerent

of rules of 2,.l. .Janual Volu-¢c IV a8 he has
fulfilled ell thosre conduitione nentioned in the
rule and a8 well in the letter cf advertising

the nost of .. L.J., circuletcd .y the Superirtendent
Xneri vide his letber deled «l,21,5¢ vhich is
anrexed g8 Ancexure ..o0.l1, .Jhere te8/is ro such
concdation in the stetutory rulcs for grvointrent
of 5.T. that tnc apoointrzat woulcd oe withheld

or vendency of the diec:plinary sroccecic_8 etc,
he vords of rule “sangll wopnint® itsel? denotes

tnet tae evoointing subnority awes ro Jivcreliionery
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pover to #id any extrancous condition in the
stutubory rule 1f gll requatec corcitions ere
fulfilled, Zis discrction 18 lirated to the

exteny that the ensoirtin_ epthority

;N exercise

of uis discrctior =41l coly dntir ato

arror,
if any, ir. the nare or _.wole .o, chc,, cefore

pottin, a8 it appears clecrly fror the last
lines of the firsb pars of tac result sheets
circulated by the 2....G, vide u:g lebter dated
20,11, 33 bub in doics S0, the bupcl. .meri being
prejudiced has ected malefide end e ainst the
gpirit of inmsuructicas end mles wuc ned reported
ille_slly and extraneous mubter not relating
with the case and the corditiors elrcady
crreuleted oy the eutnorities, loe Suocrirtendent
~—Ner1,
of Post Cffices(opy-perty no, &) acted contrary
to the instructions conmtaincd in ths letter of
result sheets end thus ne nes abused nis
discretion and referred tae cese of posting of
the petitioner to Cirelc O0fYice wmneccsserily
vide ais letter ro.,B/BPED/CL.IIT duted «7,1%,83,
& trve copy of the said letter asbed 7,14,83

is filed noreviih a8 A SXUre 10,0,

9. [hat the post of ..L.1. is uot a pre~otion

and is a sin:le alloancesole twaure post wsvir,
g specral pay of 3,0/~ p. . oily fer four

years as susted oy toe -uperirtendunt of lueri
in toe 'rit petition .o.uliv/od filed by

Sri .7, Sirsh. ~8 8uca, to¢ pendency of

discinlarary procecdir_&, unishnt of
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censure or any obtner :icor peneliy sre nob e
ner for anpointment of \,L.J. -ver thesc are

aleo not a «er fcr promouion too.

10, [hat toe petiticner was .esued g cnarge
shcet of minor cerslty on iz.7.we under rule 16
of ZC¢ (CC4L) Aules 196v ane ves punithed with
"censure” oy an orcer dahted o, ic,o0z Oul on
rakin, reviey of Lne cese on =, 7,0, tie Director
Postsl :orvices, Lucinov deiion nes remitied

the case for re-enquary after & wontne and thus
the previous pumisoxent 1 josed on the petitioner
g5 automatically set eside uhd tnis re-enquiry
vhicn is pot permestible after 6 mouwns, is still
pena: i, asainst the petitimer on ~hich pround
his appointrent &8 ..L.T. (L) .Z¢ri aus been
illeoglly vithheld by the turi J...wrivestave
2.2,0.8 (0.P.ll0.v) eand tnus the petitiocaer

18 suStainin, g monetary loss of is,<)/- ner
ronbh end other prospects dume to preyudice

and ille_al aci of tae Super:ntendent of

Post Offices, iheri. laie pencency of discipliner
proceedin_s 18 arior to tne correncemont of the

said exgmination of " .L.1. and not aftzcrards,

11. [hat the petitiomer n&s reguesicd a.ain

and zain throu h representabion dated 6,1, o=
ané remindsr dabsd «.D.cx for wpooirting niv

as ..L.I. oot ro need vas paid by tone oop-parties

10,2 and ¢, frue conies of the representation
2 P
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dgted 6,1, 3= &nd rerander dabed daeeD, o= are

filed nerevivh a8 Annexured o,0 wnd 7

re<sechively, It is submitted taost vhen the
netitioner has ncard nobain_, a2 is coxpelled

to come in 'rit petition for rcdress of his
gricvences, a8 nc it sustairan_ a ronetary

loss per zonth and on toe dtuer nsnd a unqualified
gnd unfit candidate Sar: .,un.Shukla is 1lle,ally

officietin, a8 ..L.T,. (1) .aeri rezrcly on abuse
of porers end

Post Offices,

rules and the

authority; of tinc Supsrintendent
aweri, vho is echir, g_ainst the
instructicons in this re_asrde.
Won nosting of petitioner bain, qualified
cendidete i8 aleo g ainst the priuciples of
nehural justice and the provisions of statutory
rule concerned, .. truc copy of Aul: o, 37974

of P. & -5 . enual Vol,IV Chep VIII is filed

herevith a8 LOnEXITE (0, Cs

1z, 3ein, axrieved oy the arder debed «7,14.85

(smmexure (0.0) pessed oy the L.P.0.8 (0.P..0.d

and by nob decidin, thz repreraniastion dated

6.1. 84 and l1«.D. 0= greferrcd . ainst the

order deted z7.1%.tc, ths getitience files

thie writ petition on tne follo ing, :-

L]

-GFround &=

a) 3Becansc the ogp-perty nog.l to < hevl cormibied

msohes 1o noh ¢ivin. oost of 1.,1.1, %o the
jotationcr veicn he has pessed his exanination
Of 'JEL‘I. on :'50&11., 030
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b) Becanse vith mzlefice iatentions, i JelieSrivastev:
“he Bx S.2,

O g (Csk.".t~709*;) di(‘ 700';3 pOS’b t!he
vetitioner on the post of .L.I. &nd passed an

11lesgl and wvelid orcsr dated z7,1z.85
. («DCexUre 1.0:9).

¢} Becausc the opp-partals ars ectra, illegally
i siving bz «2 of officictin, tne opp-party 0.0

o is nob qualificd for we ypost and very junior
to thc petitioner.

d) Because toe orcer for rcvieum, tie punishment
dated 4,7.¢% 18 1lle_al ord irvelid vhen 6 months
tize from o, lc.tz, toe dete of order of censure

nes already been expired on .6, 1503,

e) Beceuse the anthoritite conccrred have committed
misteke in nou poshin, tne petitiover on the post
of .L.I. as wccordin, %o Post lsle.reph ..gnual

there is no bar in appoiatwsnt

or ororotion for
whe post of ..L.I. ocven if en; cipexrtrental

proceedin; is pendin,,

f) Because the anthoritiss have corvitted mistake

in sterbin, to revier che ewrlier oumishuent of

censure as gn enployee cannob be punitned trice
for the sare offence,

) Decause tine aguthoriti.s erc 2ven not dscidin.
& o

vhe representabions of the petitioner dated
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6. 1. & anc 14,0, o= nroforred g.ainst the order
dabed «7.1z.c% passed by the 3,P,08, (0.P..'0.4)
and the matler is oein, kcobt peadin., just to

haress the petitioner,

h) Becguse the wubhuritics nwve not considered
thab the petibioner is cven qualified for
officiating tne post of .,I,I. anert from his
quelifyin, in the cxgrination as he is rumning

in tame scale rede.

i) Beceuse the opp-perty no.« has in arbitrery
marner ordered for revier %he ecrlier punishnsnt
of censurc to lircle Cffice (P..l.G.) just to
give monctery los8 and auraussrsut to the
petitionsr and to &0y Lo opp-perty no.b

continved on the seid cost of LL.I,

j) Becausc ihe onp-perty no.« oceins promoted
to the post of Lover tclection rade (420-640/-)
and a8 such he is nolt entitled to cortinue for
tie post of ..L.T.

k) RBecause the opp-party no.« bein, vorked as a
Treesure fheri for ome year nhavins Special salsry
of 3,40/~ viaicn if glBo & =llo enceable post
anc. his persission in the sxg~ination for ..L.I.
as *cll c= nis officiatin. a8 ille_el and g _airst

r1oB,
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Tnder tog aoovesajd czrcumstaﬁces, it is
resrectfully preyed thal rit, dircetion or
order in the neture of Certioreri be jssue
queghin: the ordcr dated «7.i<.cd sassed by

the opo-perty ro.d (wanemure 'c.u to 'Tit petition);

-~ vmit, direction or order in the nabure
of .‘endenus be iesued djxﬁrtiﬁ; the osp-parties
nc.l to 3 to vost the inmediately ae ..T.J1.~(1)
at ineri Nivision, igeri; Litih w1l benefit and
orderes for recovery frec ¢ o-party no.4 be
aleo made re_arc:a_ saecicl pay of 3,40/~ p.m,

veid to niw ille_ally;

ray otner 'Tit, direction or order may oS
issucd o the patitioner vo vnick he is foumd

entitled to,

: M/f\—

}.«
Lqugow,daﬁcd, ( hVéﬂhGSh Kugar )
s Ce 84 Advocetc,
( Counsel for the petitioner,
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In the #n'ble “igh Court of Judicature at Allahaba
d Sitting at Lucknow.

Q.

9@7<3§f
N\

.Tit Tet. Yo. of 1984,
Ahmad Husain ~-~=Petitioner.
Versus
Union of India & others. ---=0Opp.parties.

B e

Annexure Noe.i.
Redt/G-40/vL1/83/4

Postmaster General,Utter Pradesh Circle, Lucknow 226001,
FWe RN RN

Sub:~ Zxamination for the selection of Time Scale Clerks
for posting as iireless licence Inspector for
the 1982,

The next examination for the selection of LI will
be held in the month of Feb.1982.

The posts will be for a period of 4 years only
and candidate selected on ﬁne basis of the ensuing
examination can not claim for his retention on the

~osts of LI beyend aforesaid period.

The Jivisions which have vacancies will give
viide publicity to the holding of examination and

collect aponlication as per para 7,

-:CONDITIO 'S OF ELISI3ILITY:-

A time scale clerk must fulfil the following con~
ditions of eligibility for selection and posting

as -‘l‘OL.I. R

(i) He must have put in at least five years

continuous service whether temporary or officiating
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followed by confirmation on Ist July 1982 extra
ordinary leave shall not constiture break but shall not

reckon towards the time limit of five.
~ v
(ii) ile must not bes+ over 8 45 years age on 1.7.82,
4
(1ii) He must be able to talk fluently in English and
in local languaﬁ%

(iv)' He must have consistently good record of service
for preeeeding .

(v) He should not have worked in an allowanced post
for 4 years preceeding the Ist July 1982,

(vi) He must be able to ride a bicycle and

(vii) He must be of active habits and smart in appearanct

The officials fulfilging the above conditions

will be ¢iven a written test on the following subjects:-

1. The Indian Telearaphs Act, 1885 as ammended secti-

on 3,4,7, 20A, and 21 only.

2. The Indian 'ireless TelegraphyAct, 1953 as amended.

3. The licence .ireless receiving(Appratus)Rule,1965.

4, The Indian .ireless Telegraphy{possession)Rule,
1965,

5. The Commercial 3roadcasting licence(Dealers)

*Mle, 1965.

6. The condition governing dif “erent types of
licences.

T Postoffice :tules of 3roadcast ideceiver licencing.

8. Important sovernment decisions on Sroadcast

receiver licencing.

Se The test will be of 3 hrs duration and will

carry a maximum of 100 marks. No candidate who has
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obtained less than 45 marks shall be eligible for
selection,
6, The examination will not be treated as obligatory

for the nurpose of T.A. under S.3.-130.
7. The officials who fulfil the conditions as in
para (3) above and are desireus of taking the

exanination should submit their applications is the
attached proforma(innexure'i’ to their Jivisional
neads as to reach them not later than 30-11-82.

8. This may be given wide publicity immediately
amongst the eligible staff »nrovided there is gacancy in

y~ur -Jivision.

Please acknowledge receipt of this letter.

No.:= 3/zxam/..LIs/82 Jated at .lheri the 23-11-82,
Copy to -
1= The Peise, .sheri/Rll the S¥.is/..1Is in Kheri

for wide publicity and necessary action,.

Supdt of
Kheri.

——

True copy
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In the .ion'ble High Court of Judicature at Allahabad,ég
Batting at Lucknow.

writ Pet. o, ‘ of 1984,
Ahmad Husain ‘ --== Petitioner,
Versus
Union of India & others. ---=0Opp.parties.,

Annexure io.2.

Indian Posts & Telegraphs Department
Office of the Supdt of Post Of fices :‘heri DN.Kheri.
lieo Wo. 3/ZExam/.Li/82,
Dated at ikheri the, 24.6.83.

The following officials are hereby permitted to
appear in the examination for selection of T/sc-les
clerks for posting as ..L.l. to De neld on 17.7.83, in

oersuance of PiG U? .ilemo .lo. lectt/G-40/81/4 dated

23.6.83. Their hall permité are sent h/w. They should

reach the Fmamination Centre at the o/c Supdt of vost

offices .-heri at 9.00 hrs. on 17.7.83,

The candidate shown in Annexure II has not been

allowed to apnear in the examination for the reason

noted against him,

51..0. w0ll Ho. Name of Candidate Division
1. Up 245 s/sri H.i. Shukla Kheri

2e UP 246 " Ahmed Hussain "

8. UP 248 " Sarve Jeet Singh n

5, UP 249 " Baboo Ram iitra "

6. Up 250 " Subhashish Junta "

-—/2
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leasons
3. — Sri 3Banarsi 2rasad <C.l.not satisfactory
Enclosed: : sd/-
. Supdt. of post offices,
. Hall permit “heri Division,
Kheri,
Cony to,

Peiie Kheri. Hde will please arrange for booking

«
of insured articles on the said date. He will also
arrange for relief of concerned officials well in time
for the purpose.
2, 5pi Nighasan/G.G.iath/.iuhamdi for timing relief of
the concerned of ficials.
3. 0/c & Spare.
. * : True copy
Y l/b,\

; N
il e ff/f"‘é
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. In the Hon'ble High Court of Judicature at Allahabad,
» Sitting at Lucknow.

.rit 2et. No. of 1984,

Ahmad Husain -—-=Petitioner.

Versus

Union of India & others. --=-=0Opo.parties.

Annexure .0.3.

Copy of Zommn. Mo.RDR/Zon/lectt/G-40/82 dated at

F Lw. the, 30.11.83. from the P.iG, U? Circle, Lucknow-
A 226001, copy forword to All SSPO8/SPCs and others in
UP Circle.

The following candidates at Time Scale cadres have

been declared successful for the post of '/LI. The

examination was held on 17.7.83 for the vacaincies 6f
1982, This is a tenurs post and the posting against this

result are limited to four years. The officiating

any, of a particular o°fickal who has been

- period, if
.
v working as /LI on local bas%giwill also be included to
Q" SN determine the tenure of four years. The names of the
/‘ o | candidates vhere there are more than;and vacancies have
been arranged accerding to mérit. The result has

L g
> C:,<2%{17 ; ! confined to number of vacancies and availability of

of gualified candidates in the examination in a

>
P
Esd
T

- particuler division/head o fice.

The SSP0s/SP0s/Pids (Class-I) will verify the

names/R01ll No. etc. of the successful candidates and wil.

St e em o — - /
intimate about the perrors to the undersigned immediately

if found any and the result amay not be further

notified till the discrepancy is removed.

-—=/2
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Sl.lo. Roll No. HName of the candidate Jivision
1e UP=26 ShriJdeo Jutt Sharma Agra
2. U2-8 Pex.Chaterfi Agra
3. Ur-53 Tajdar Hussin ansari Allahabad
4, UP-49 Sushant :wumar 3ardar -do-
5 Ur-64 Ramesh Chandra Tewari Almora
6. Jr =69 Vishwa dath Tewari Ballia
7. Up=-76 Jawahar Lal Banda
8. UP-81 V.S.Agrawal Barailly
9. UrP-82 Surya Prakash Saxena ~do-
10. Ur=-100 S5alahuddin 3iddiqui Basti
11 UP-108 Ram autar Singh 3ijnaur
12 JP=-117 Brij Lal Badaun
13. UpP=-127 Ramanand Bulandshar
14, UP=-143 Xhilap8ingh Parashwan Chamoli
15. UP=-155 is;aha lam Singh Yadav Etah
16. UpP-186 Tirath Nath iiisra Fatahgarh
17. UP-190 Ganga Pd. Ghaziabad
18. Ur-204 Anand Kumar 3ajpail Kampur City
19. UP-206 Ram Chandra Rathaur ~do~-
20. UP=-220 Radhey Shyam Yadav-II -do-
21 UpP~236 Ram Naresh 3ingh Kanpur(hl)
22. UP=-231 Ram Govind 3ingh -do-
23, UpP-400 Tribhuwan Nath Singh P.l KanpuriiO
24, UP-414 Shitala 3ux 3ingh Lko.GPO
25. UP-%@410 Hamant Kumar -do=-
26, Ur =296 Jhurshsed .A.mad wirzapur
27. Qp -300 satya Pal dainital
28, Up =262 Devendra Singh Verna iathura
29,  UP-173  BhriguNath Sahai Tarabad
30. JPp =246 Ahmad 'lussain Lheri



> 31.
32,  UP=290
33.  UP=-291
34,  UP-344
35.  UP=350
¥ 37.  UP=363
38,  UP-336

P Vs .
Y
Jﬂ\.’

-3

UP=317 Shri Shankar Lal Dubay

lamesh Chandra Saxena

Gajendra Singh Diwakar

L.R.Soneja

Sewa lam

Aftab Ahmad

Gajai v~ingh Rawat
ReUinaurya

Lal Chandra .iisra
Kuldeep Narain ®ingh
abdul zahir Khan

Raj iani Zingh

sd/-

8

Orai

moradabad

=do -

Saharanpur
~do~

=dOo=-

Tehri

Rae Barailly
Varanasi-.ies’
—-do~-
Shahjahanpur
Pratapgarh

(0.2% ..alhotra )
Asstt. Director(Rectt.)
Tor Postmaster General,UP.

WF SR IP RN

No.:= 3/Exam/...L.I. Dated at Xheri the 3.12.83

40.  UP-367
A 41.  UP-360
42,  UP-324
. Co 19)'4 tos~-
,g';i,'“ -";‘;‘fi‘;\_.\\x 1 )

"kf/ r /,/‘" L

The i1 Lheri

sd/-

shri Ahmad Hussain, P/A :'ighasan S.0)

for infarmati
ﬁ)h and n/'c

Supdt. of Postoffices,

Lneri DJivision, Kheri.

2in 262701,

——

True copy
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In the Jdon'ble iiigh vourt of Judicature at Allahabad,
5itting at Zucknow.

.rit Pet. No. of 1984,
~hmad :lusain -——=Petitioner.
Versus
Union of India & others. --—-Opp.parties.

Annexure No.4.

Indian Posts and Telegraphs Department

Cf fice of the Supdt. of Post Offices itheri Division.
i.emo.ilo. B/Rlg/‘ime bound promotion.

Dated at Kheri the 3-3-84,

In pursuance of P.il.G.U.P. Circle Lko memo.No.
STA/21-%A/Ch.IV/7 dated 27-2-84 undermentioned officials
in the scale of 260-480 are hereby ordered to be promoted
to the next higher scale of Bs. 425-640 with effect from
30~11=-83 in connection with time bound one promotion

sghemes -

1e 5/5T1 SeSeiiisra Offg. «P.. Xheri HO.

2. Sohanlal {ureel &Pi° liailani

3. Azhar Imam offg. AP.. Kheri HO.

4, idahboob Ali signaller L-{heri.

Se «asil Ahmad SP.. Bankeyganje.

6. ileshab Chand §/A Kheri HO.

7e shotey Lal Verma signaller L-‘theri.
8. S..le5ingh Yadav &¢.. 3ampurnanagar.
S. Sarjoo Frasad SEﬁ Adichasan.

10. .eile Srivastava Tr. Kheri (0.
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11.5/Srigxdx8 R.D.%astogi Fii sgnkta Devi.
12 J.L.Neem SPii Sheopuri.

13. Sita Ram I P/A Kheri HO.

14, DeSeSrivastava OA J.0. Kher i.

15. inele Siddiauil wdo=-
16, HeN. Shukla /LI Kheri,

17. Bindra Prasad SPM Aira.

18. N.C.Misra SPM Kheri Town

19. ilohammad Fareed signaller L-Kheri.

20, I.4.Kirmani O/A D.O.Kheri.

21. Banarsi Prasad SP.! Singanhi.
22, Rama Pati 3Pil Dhaurahra.
(B)

Following officials were although aporoved to be
promoted in the next highier scale (425-640) by the

JC but their approval at divisional level will be
considered on finalisation of disciplinary proceedings/

after currency of punishment awarded:-

1.5/sri bdul ihed P/A Xheri HO.

2. 3eBevingh °.LI Xheri.

3. Lekh ath 2/, lohamdi.
4, C.3.Gupta P/A Kheri (0.
5e E.H.Rizvi B/A L.<heri.
(c)

The cases of the following officials will be

decided by the DPC at Regional level on conclusion of
disciplinary proceedings pending against them:-

1. 5/5rishyam Pal Singh Signaller L~<lheri.

2. R.P.Rastogi &2 Bhira (under suspension).

3. Ahmad Hussain P/A llighas'n.
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() Tollowinc official has not been found fit for

promotion to the next highier scale. He has therefore

been passed over,

1.5ri Noor Hasan ithan B/A L-Kheri.
sd/-

3
( JoN. Srivastava )
Jupdt. of Post Offices,
Lheri Jdivision,
Lheri.

Copy forwarded to:-

Te A 11 the officials conceftned. The officials

nentioned in para 1 of the memo and also the officials wh
are working atpresent as SPiis will submit their choice of
three stations for posting as .s/PAs. well in time so a

to reach this officte by 25th ilarch, 84,

The ..L.Is and treasurers will also submit their
options for coming to the new scale or remaining in the
scale carrying special pay.

2. All SPiis in w~heri on. for information and n/a.
3. P.li.kheri alongwitn 31 copies of the memo for

service books of the officials concerned and necessary

action,
4. P/Fs. of the officials concerned.
Se PeilieGeUers Circle, Lucknow with ref erence to his

meno Jo. cited above.

6. The DeP.S. Lucknow Region, Lucknow for information

7 0/C and Spare.

sd/-

fupdt. of Post Offices,
Kheri Division,
theri. 3/3

True copy
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In the don'ble .iigh Court of Judicature at Allahabad,
3itting at Lucknow.

4rit Pet. No. of 1984.
Ahmad Husain -~==Petitioner,
Versus
Union of Zndia & others. ---=0Opo.parties.

—t—

ANNEXUTE N0e s

Indian Posts & Teleqraoins Jepartment

Jromse-

The Supdt. of Fost offices,
~heri 7Jivision, Kheri.
To:

5ri Ahmad dussain,
Secretary,3.2.2.U.Cle=II1I,
~heri.

0et= Sf32ES/Cl i Dated at .lheri the 27.12.83

Sub:~ .iegarding your posting as 2/A Kheri H4.0. and
non-posting as ..L.I. heri.

Dear Sir,

With ref erence to your letter dated 21.12.83

on the above subject, it is intimated that no notice
was received before hand regarding holding of elections

as on 4.,12.83 . However, the matter regarding giving
the union amenities to your union has been ref erred to

C.0.

As regards your posting as P.A.at Hel., it is

intimated that no such anplication regarding your

posting at ilews by virtue of beinc divisional secretary



<heri DJivision,
/Q/*¥1Z Kheri.
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vJas ever received hence the question of aceeeding to

your reguest for posting at . does not arise. 1In
case, if any official is re-electzd as uvivisional 3ecre-
tary, the immunity regarding nis transfer & puting him

at .. for the se¢cond year, have been withdrawn.

As regards your posting as ..L.I1., it is
intimated that so long as a disciplinary case is

pending against you, it is not possible under rules

to promote you as .[LI. However, the case stands

% referred to C.O.
Yours 3Sincerely,
sd/-

( J.N. Srivastava )
Supdt. of Post officy

~

True copy
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In the Hon'ble High Court of Judicature at Allahabad,
Sitting at Lucknow.

writ pet. lio. of 1984,

Ahmad Husain ——== Petitioner.
Versus
Union of India & others ~—~= Opp.parties.

Annexure 0,8,

Posts & felegraphs iianual Vo lume= 1V(Chapter=vIiiI),

379/4. .ireless Licence Ingpecters are attached to

Head Post Offices,.

Appointments to the posts of .iireless Licence

Inspecters in a Division are made fron amanfifst the
clerks in that Division except that in the cases of
the cities of Bombay, Calcutta, ..adrasa &nd Delhi

where all the units in the city will be taken as one

unit for purpose of appointment of ..ireless Licence

Inspecters. & clerk must fulfil the following

canditions to be eligible for selection to the post

of 'ireless Licence Inspecter

(i) He must have put in at least five years'
cantinuous services whether temperary or

of ficiating, followed by canfirmation on 1st

July of the year in which the selection is made.
Zxtraerdinary leave shall not caentinue a break hut.

shall not recken towards the limit of 5 years;



-~ 6~
£
-0
A &
{(ii) He must not be ever 45 years of age of 1st July

of the vear in which the selectison is made;

(iii) he must be able to talk fluently in English and

in local language;

\
(iv) he must have a consistently good record of service
for the preceding five years;
(v) he must be able to ride a bicycle; and
jL (vi) he must be of active habits and smart in
appearance.
The officials fulfilling the above conditions
will be given a written test on the following subjectst:-
1. The Indian Telegraph Act, 1885 as amended,
JeCtiOn 1,3'4,7,8’20’ 20‘%, and 21 OnlYo
‘ 2. The Indian .ireless Telegraphy Act, 1983 , as
-7 ) amended.
L g B By . . C e - . s
£V, NG Bl 3. The Licensing of .ireless Receiving Apparatus
“ N ‘
< dules, 1965,
't:. .
:,/jg;yv\L S 4, The Indian .ireless Telegraphy( possession , -ules
/-s 4 Id B
’ . J/L .’J . 1965.
) - 5. The Commercial Broadcast Receiver Licensing
( Dealers) .tules, 1965,
0o The canditions govering different types of
4 licences.
J%%ii?VJyﬁ?LZZim___ﬁ 7. P.G. Adules of breadcast receiver licensing
orecedure,
8. impartant wovernment decisions on breadcast

receiver licensing.




-7~

‘he test will be of 3 hours duration and will
carry a maximum of 100 m~rks. The examination will be
conducted by the Cicle Officew which will be responsible
for arrangement in regard to setting up of the question
paper and valuation of answa@r books. Setection will be
made Jivision-wise in the order of marit ebtained by the
candidates of each Jivision/ of all the City Units in the
case of Bombay, Calcutta, ..adras and Jelhi, but no
candidate whe has obteined less than 45, of marks shall
be eligible for selection. 1If two or more candidates
secure equal marks their order of marit inter se will be
determined by their positions in the Divifional Gradation

List.

An official apnointed as ..ireless Licence Inspecte:

shall not ordinarily be allowed to held such a post for
more thnan 4 years cantinuously at one time. An official vh
s nas viorked as .ireless Licence Inspecter for 4 years shoul
(’ T not erdinarily be appointed to held such a post within tuJ
a x %'z( next 4 years. The peried of tenure shall not be extended?
4 in any case except on very strang administrative grounds
and tie prior aporoval of the Jirector-General should be

obtained. .

Officials shall be selected for the immediate
, Jyj¥k44; vacancies and no waiting list shall be maintained. :lo
gﬁf;CL Q_f~—"'regular seléction shall be made for appointment in leave
and otner shart i& term vacancies, but the Superintendents
of post Offices ®or first class Postmaster not under a
Senior wuperintendent of Post Offices shall appoint, at
his discretion, a suitable o ficial who fulfils the

prescribed cenditions in such cases.

;%Ctaubﬂ-‘

% l/C(‘fc 7

True copy
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pretotion as per Las of land ﬁ.r fritistior of reviewed
;«mc«;dtng'u is thet such procedurs sterts from the
dste of 1esue of rotice for show cruse, dere act of
celling for records without emything wore osn
certaiaij rot he equated Wth initistion of a
proceeding for reviexot is only vhen the suthority
decides uor rocesding further snd issues s
rotice to the dainguenrt celling upon hiw to show
cense téat ;sz;wmu@e for reviem osn ressonshly

te eaid to have been commencede 1f such & rotiee
issved after expiry of sli manthes from the date

of order iz after the period of limitetior end

e, therefore illegal. (Armemure-6),

7(5).‘ That siow cause potice as fesued by the Li.F &, ‘
Luakm@ Region vide hie meme Yo,lll/Vig/i~5/8Y 13
dated 4.5.&3 wae sleo mbigmm end orposed to

the provisions of rule 9 0f CelalaCeCoke ules 1960
because 1t npenu tw ol fferert thinge at s time;
firstly, 1t spesks for enhamelny punistaent and

escoraly remit¥ing the osse for- conducting open

enquiry under rule M. Foth these aots are

corfronting each other and mt be done

simultsneunly hevirg differert objeots confronting

ir nsture, 1t mekes two disclplinery enthorities of




-t

(o, 5 foresrded to the [irector, Foetal servioes,
woknowy legion, uuckrnoe, with reference to
revievad cape under 70,5 veie/ VigMd 3-5/87/13
deted 4.7,83 and 5,9.82 for judicione considerstion
srg dro. ping the proceedinge as iridiatod under the
clroumstarces -nd ressons membiored in this

aviiestion and otlice,

' Thangirn. you,

vately snuary oth, 15684, 8de Ahued Huesln,
r \ Abmod Suseln )
“ be 1064
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Ir the gr*hle High Lourt of Judiceture at Allehebad,

Luckrow Bench,luckmw w,

in re;

rit cetition pnder irticle 246 of
the (orstitution of Indin,

thuad Tuesire

wewawp ghitiorer
i ersus
dnior of Irdis a’othm., wewen(y cepartd es,

I, Ahmed Suseln, sxed about 40 yeare, &0

sarnay ~ostal Assletart, F Ol amkuts Uevl,

seahimpur-aheri, 20 nerety solanmly affimm on

orth ard state s unders-

ie Thnet the deponent 18 petitioner and
a# auch be 18 waell corversent with the

fugte of the onee,



JEFCRE CENTRAL ADMINISTFATIVE TRISUMAL

CIFCUIT usE'CH, LUCKMCOW {k,:?
: ToA, No, ¥ % of 87(L)
“ (Writ Fetition No.4372 of 1984)

: £hmed Hussain oo Fetitioner
! Versus
i > Union of India & others .. Opp. partieés

| COUNTER AFFIDAVIT ON EHALF OF THE OP OSITE PARTIES,

Y1988 ‘ ,
v AFFIOEVIT I, Daya Ram aged about 51 years, son of Sri Bacha-
: 84 ™ :
' peerr coumr Ram at present post~d as Superintendent of Post Offices, Kheri
: . # Division, Kheri, do hereby solemnly affirm and state as underz-—

1, That the deponent is Oppositei?arty'No.3 in the above

: writ petition and has been authorised by other opposite
" Parties to file this counter~-affidavit on their behalf,

f 24 That the deponent has read and understood the contents
of writ cetition, its annexures and other docunents attached
therewith, as well as the facts deposed hereinunder in reply

¥hereof,
2.A. That before giving parawise ;eply to the writ petition

EN

- it is submitted that the post of ‘lireless Inspector have since
bYeen abolished with effect from 1.4.85 and proceedings pending

} against the petitioner has also been finalised vide o g¥ Memo

fv::jgfifw/’dated 6.3.86 and he was awarded ~un shment of stoopage of Thext
< //</<;\ increment for only 3 months, gpus Jrit petition is liable

e

£ to be dismissed as infructuous,
3. That the contents of para 1 of the lIrit Petition

are admitted, as stated.

4, That in reply to the contents of para 2

it is submitted that the post of W.I, I, II fell vacant
on the completion of tenure of thri Riazuddin

on 23rd June 1982, 1In order to fil’ up‘this vacancy

.

..02



willingness from eligible candidates frem amony

!
the time=scale clerks vas called for and, aftenr

W.L.1,, Kheri, on temﬁorary and adhoc basis vide

Office Memo No. B/Arrgt/VILI, dated 22.6.82, as

D en ‘\,

scrutint, Sri PLhLShukla was ordered to work as .

no approved candidate was available for appoint-

ment as Y. L. L.

5) That the contenﬁ? of paras 3 to 5 are ad-
mitted, as stated, in the writ petition,

6) That the contengs of para 6 of the writ
petition are wrong asd, in reply, it is submitted
that the allegations"made therein against Sri

J.N. Srivastava, the;then S.P,0,, are altogether

bascless, as the Uhien activities had nothing to

- do with this writ petition. Moreover, although

there were notless tgan 6 Union in Kheri Divi-
sion, but Secretary gf none had never made
complaint of that nafure. It is not at all -
correct to say that Sri H.N, Shukla was appointed

on the post of W,L,I, by Sri J.N, Srivastava, who
docs not want to make any amcndment in the arrange
-ment, As a matter of fact, Sri H.N, Shukla was
appointend on the post of W,L,I,, by Sri Tufail
Ahmad, the then S,P,0., Kheri, and not by Sri
JeNs Srivastava, vide Office Memo No, B/ Arrgt/vLI
dated 22,6.84, copyienclosed as Annexure A to
this counter affidavit.

As per rules, %efore appointing a person on
the post of W,L.I., it is essential to find ouy
whether the candidate, who is otherwise qualified

for the post, having passed the nocessary depart-

fg’ | Ve
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mental cxamination, should not be involved in

—3-

the loss/fraud cases and there is no disciplinary
proceeding pending againsf him, In the case of

the petitioner, however, his service record was

not clean in this respect, as is clear from the
following factszs~

The petitioner was found involved in the
fraud case against Sr Satya Narain Jaiswal,

EDBPM, Bamhanpur, Distt, Kheri, who was also

working ag a clerk in a local school there,

Sri
Satya Narain Jaiswal collected 6 S.3, Pass Books

teachers -
belonging to the school/in which he was also

working as a clerk, showed fictitious entries of
deposits of B,1,28,500/- in the above pass books
on 30,3.79, and, through an entry -n 2,4,79, a

withdrawal of Bs,%%.,28,500/- wa$ shovm, axxw in
the same pass books.

During the course of enquiry
it was found that the EDBPM concerned had request-

od the school teachers to sign the applications
for withdrawl, fictitiously, soiely, to earn 2%
commission, payable to the EDBFM on the net depo-

sit during the financial year., A Bill fcr
%;2,751/~, being the accrued ccmmiSSiun, was also

submitted by the BPM to the then S.7,},, Mighasan.

Enquiry in the matter revealed thet Sri Jaiswal,
the then BPM, Bamhanpur, was found tc have committ

-cd this fraud in connivance with Sri R,S.Joshi

and Sri Ahmad Hussain (the petitioner)., Sri Ahmad
Hussain was alsc charge-sheeted uncer Rule 16 of

CCS(CCA) Rules, 1965, vide Office Llemo dated

p B

—

..‘.d/—
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12,7.82. The petitioner, in his defence, demanded

—4—

odal cnquiry undcr Rule 3 to 23 »f Rule 14 of
cCS(CCA) Rules, 1965, but it wes inadvertently ig-
nored by Sri J.N, Srivastava (Opposite Party No,3)

cn 8,12,82
who finalised the case/by awarding a ?CENSURE®
|

entry to the petiticner, 3ince "CENSURE" entry
was no ban for further promoticn, cr for appcaring
at the Examinaticns, the petiticner was allowed

to appecaz? at the cxamination of VaLsI. In the

mcantime, the case of the petitioner was reviewed
by the D.P,S,, Lucknew Region, and kb following
the disciplinary preccedings in the abeve case,
the petitioner was issucd a shove-cause notice,
asking cxplanation as to why his next increment
should not be stopped for 2 yoérs. The petition=—-
er submitted his representation -n 17,7.83, which
was considered by the D,Z?,S,., Lucknow, who ordered
to held an onquiry as demanded by the petitioncr
under Rule 16(I)(V) of CCS(CCA) Rules, 1965, in
the manner laid devn in Rule 3 to 25 of Rulce 14
which is in progress. Since tho disciplinary
prcceedings had not boen final%sed and were in
prcgress, the petiticner wes nbt appeointed to werk
as t,LsI,, and Sri H,N, Shukla, the unly candidate
who shewed his willingness to werk on thoe post, was
appointed as W.LsIs There was ncthing irregular in
the appcintment of Sri H.N, Shukle tc the post of
VleLsI., as the candidatcs sclected in LSG cedre
vere fully cligible for appcintment 25 U, L. I,, if
any c¢f them gave viillingness far a2ppcintment os

such,
7) That the coentents of pare 7 of the vrit peti-
ticn arc denied and the averments made in para 6

of this affidavit arc reiterated,

Bl

The petitioner

00005/"‘
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as a matter of fact, was not promoted as W.L. I,

because the disciplihary proceedings were pending
against him,

Ik

8) . That the contenﬁs of para 8 of the writ
petition are not corfpct and, in reply, it may
be stated that the po%iticnor was not entitled
fer appointment as N.ﬁ.I., on account of the
disciplinary proccediﬁgs being pending against
him and not because of the prejudicial attitude

cf the then S, 7.0s., erri - Sri J.N, Srivastava,

9) That, in reply toftho centents of para 9

of the writ petition, it is submitted that in
the written statement filod by the then S.P.Os.,
Kheri, it was stated tggt the crders given by
him pri-r to sclection »f Sri B,B.Singh as L. I
were not the prcmcticnai orders, but he was only

allowed to officiate as Wl.L, I. tcmporarily on
adhoc basis.

10) That, in reply to para 10 of the writ
pctition, the averments made in paras 7 & 8 of

this affidavit ard rciterated,

11) That, in recoly to ého contents of para 11
of the writ petitisn, it may be stated that it
is a fact that the represéntation addressed to

1
P.IG.,, U.P. Circle, Lucknow, was an appeal

2gainst the crders =f D,P,0,, dated 27.2.84,

~declaring the petiticner as unfit for cne time-

bound promotion, and not against his non-premotic
tz the post of U

wig >

I., hence his appeal dated
31.3.84 has no rclevancy with this casc and will

bz dealt with suitably by the proper authority.
12)  That, in rcply tc para 12 of the writ
‘., 6/~

y
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petiticn, it may -nly be stated that the peti-
ticner's non-posting as L, I,, was due to the
fact that dopartment§l rules did not permit t»

do so,

13)  That the writ pctiti-n filed by the peti-

ticner is nct maintainable befr-re the Hentble
High Ccurt, as the &afliament has promulgated
‘k& the Adninitrative Tribunals on Nevembor 13, 1985
which came intc fcree with c¢ffect from 1,11,1985
and provisicns of &bcticn 28 clcarly bars thdo

jurisdicticn of this Hon'ble Ccurt in the matter

of rccruitment or such'mattors concerning such

recruitments, |
Lucknev, datcd L “ DEFONENT
St i AR * A TR

Vcrifica%ggg

I, the above named deponent, deo hereby verify that
the contents of paras { to

“_.~f the affidavit are true
tc ny personal knowledge and thase ~f paras 5 to [ Dare
belicved to be true on the basis +f cfficial reoccrds and

legal advicc, No part of it is falsc and nothing mageria
has beoen cencealed, s help me Ged!

- ' /
Lucknow, dated ‘ Deponent
SsF(' t‘jl : t‘(c?oé )

I identify the depenent who has
signcd before mc. o
‘ ?:?\:t T

(VoK. CHAUDHARI )
Addl.Standing C.unsel to
Cuntral Gevi.

Sclemnly affirmeghbefere me sn \g \c:\\i&g EBF at 5’5.6\,&'.»./3-. i

by Sri Donran fon , the dce;nenﬁ, w.hs has beoen identi
£izd by Sri WK, Chaudhari, Advocatce, High’Ccurt, Luvckncw 3ench, Luck
-ncw, I have satisfied myself by cxamining the denonent that he
understends the contznts +f thks affidavit which were rvad wer and
cxplaincd to him by ne,






